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up clause 3. There is one amend-
ment by Shri Ashwani Kumar. He is
not here,

Clause 3 was added to the Bill.

Clauses 4 to 31 were added to the
Bill

First Schedule was added to the Bill.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, we take
up the Second Schedule. There are
two amendments by Shri Ashwani
Kumar. He is not here,

Second Schedule was added to the
Bill.

Clause 1, the Enacting Formula, the
Preamble and the Title were
added to the Bill.

SHRI CHARANJIT CHANANA:

Sir, I beg to move,

“That the Bill be passed.”

The questoin was put and the
motion was adopted.

1. STATUTORY RESOLUTION SEEKING DIS~
APPROVAL OF THE FOREST (CONSEVA-
TION) ORDINANCE, 1980

1I. THE ForEST (CONSERVATION) BILL,
1980,

ot cqTiaTe @ IaTe (qeT uqw) :
AT, & ag wFeq Tegw F7@r § 5
g W AR FTU 25 HFIEN,
1980 T Y& 7 (L&A ) AEATI,
1980 (1980 F1 o 17) F1 fe-
AT T E |

ITgATETST S, AT ggr av &
FERIT & T YLATRA FT AFET &7
oy e g 1 H QT AT § fR AR
FH AT H ST FA HeARY vy T §
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qg UF TG ¥ G HT HIAAT § | 9
HET ST 19 X TR FT ASTRA
arr, & qaaar § fF 15 G A
HAEAAT F{ TIX 7 AGAT & | HAF
aqf & T FI 97 @Y &, 9% 97 Al
grar, asfE g fF Siad aga asr
& w1 G  gaferd I ¥ g
# forar STy & fom STt T F

ST | e ST g g
T g & arw ofr 25
TR T AT GAT AT ag 7 Tearae
¥ ATEAE ¥ TW g1 A7 @0 @1 Ao
F T F ag goaT Agar § oo
g% X X 70 7@ ag fan 7 oag
AT AFAT AT 9T, [AAT FT
HTEW, HIEE FEIF ST ITAT Agea-
T G § Tg TR T HAY TF 47
gl fear ? uw A AR, mfEETe
TFIT A TR AART AR fFuT §
 TEF NS SaF W Fr E 7 I9-
FTenet S, & ag Fgar =ngan § 5 oF
FIW 5T AT F 3T & A g7
foram =g g7 1 FIAT AT |
g a5 & % 0 ey & " §,
T ALHTLN & HITHT F FF FIA R T
Fiforer #Y TG | AN TF AT L0
FT HH TSI U H QT &1
TEATIN F ATEAT § T FILT T STHIT
AT AT AZ FTH BET IR TG JTT
¥ @Y | F guadr g fF Fy aw
F T 5T F19 ¢ % 98 7 a8y F
T FA, FET AER GIA TARG
S AT W A1 FT /T S oar
gaaT feudde & ey Twr «/
A Tg TgIT TS AT g | AfpA
i fegeam & SnA AN HIAFTL
¥ AT, IqF WA F FH AT
ofadTe H AR FAT A0 FHT &,
RIS FIA@AT &7 FH G
FC TEAT P { quAdT g fF a8 qIER
Ffa aga wferg) wioa =g

ATLA L
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o wfgw o1 fF ST TR
SUEl FT ET@U HE FL §FAl g,
e W @ ¥ FT wwdl
SUe FEd FF &, T Feanr § 7
FE AGAT K AT AT ST F TR
q¥ ¥ & Afea A 97 FgAr ¢ fw
g2 4% IFaAW, T ag wiuwd
AT AT F T §  HqTEH ST
Fagr W@ ) HeT WIW A g W
war# sfe a2 g, fage § fagaw
fat § =3\ vaT g9 F1e 77
g fFay weaw 7 8 98w
& @eT<or ArEET SUw FEdi g ) 9
awEqT ¥ S S Fearm AT St
FI GH  FIA FTHA & UG AWTET
A Fw@ £ faoet 42 go oA
g @il gigt & QF gEd ag A
qE WA g I OF WeARW AT
FAT F I RAWF FEA I FAAA
FT FTFIX AL UF GFAT §, A A
wET ¥ 1 TEHE UF ;T @IW qaT
Y@ S adg FEEr g, S
Suer ¥ wd g, wmifeardy q, @ g9
TEW, A% awaE w5 feur S,
IFH /AT WHT  SAEET,  9EEY
wH B @ # gEa
AU A WREE ag e W
ardt & faww ot s € ag
T A | A T B 91T F fod
FEE G ¥ AwqAfq wihr S,
oL et qAEAr g, fawd Ay
NFTT AT g AT F}E
TAAT & AT wR-AE wwq  faww
FEH NI AF K FHE A g
s Ffax feeslt Hymr g9 AT
gft feafs dmut ¥ fawm & ¥
T AT [ cEiwd & FEAT  ATRAT
g fFamr sTard gy aT fa=me
FI AT Ig I AT F LT
FW &gl AT A @A F
ofig R MRy
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o B - a8 @ qeEEy
FEgm age g1 o o fR
# gz g Hag s A g F a
FOAAT  TZ AT W A R,
3o faqr ogw s e W WA
Ffy W Yuw warg foar g 0 89
get arfs dm awi F W= g
7g g % fFan, | L.

IEHHTERE {TTo WE wrTfiar):
T AT G FIT |

st T W GsRane : ¥ faAe
H gu g

afv it Ffaa mdew wifua
FAE 2 AW F 9 I T4I9
gl av, IuwT 3™ ¥y war fF
AR W AT THFT T ST @Y
g1 zafay §fex ¥ 93 @9 w91
W@ FX HE wgey ¥ 9w ¥
3 TIAT ITIF W FL | 9T am
ag fw v Ha® gu mifenfedi
FY @ar T TN Ag Sy so,
@ g ¥ favew g =ifgu
A AW, 9F SHS WX wTT-
fEt i qs ae w0 AW,
Iy St A T AR W,
FEAA AITT AT W AAH FIEA A1
F fFdr wFT FT qafaw G1@w
N TG T F@aAT R
fagig st & fauw 9§ faes,
e, qEE A Sgawt ¥ fEey
AFT AT THES A Gl A ArEl F
gar =gy | z@few ®TO FEAT
ag & fo 37 A1 aTal A1 e § | AN
98 W IR9 H g B
afasR § W@AT AR, FE &1 3@
Aoy Afgwr ¥ag @ Tfgg o

THE MINISTER OF AGRICUL-

TURE, RURAL RECONSTRUCTION
AND IRRIGATION
DRA SINGH): Sir, I beg to move:

(RAQO BIREN-
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[Rao Birendra Singh]

“That the Bill to provide for the
conservation of forests and  for
matters connected therewith or an-
cillary or incidental thereto, as
passed by the Lok Sabha, be taken
into consideration.

Sir, I have heard the hon. Member
who moved the Statutory Resolution
on the subject. This is a very small
Bill—it has only five clauses—and I
think it has been long overdue. The
hon, Member has said exactly what
T wanted to say. He has criticised the
States for not looking after the
forests properly, He has also talked
abou{ the dangers to our forests at
the hands of contractors, corrupt
officials and on account of political
pressures that sometimes work in the
States.

that forests
earth

last
from

Sir, you would agree
are, in fact, the lungs of the
but India, unfortunately in the
few years, has been suffering
degradation of our forest lands
whereas the policy of this = Govern-
ment has been to see that at least 33
per cent of our total land area remains
under forests. The present position
5 - 22 per cent of the

[

o Out of 2  total
o =
h at
a it
an .e1 is prop.riy
a

Sir, the intention of the Bill is not
to take away the powers of the State.
It is only io exercise a liftle vigilance,
some sort of a check, over the State
Governmentg so that the forests are
not indiscriminately felled and the
forest land is not brought into other
uses so far as it can be avoided. The
rights of the +tribals would not be
affected. The powers of the State Gov-
ernments over their forests will remain
with them. The Central Government is
not going to take away any power
which the State Governments now
exercise in respect of Their own lands.
Forests are mostly owned by the
States. Ninety-five per cent of our
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forests are in the public sector, owned

by the State  Governments. The
Central Goveor=mm vt anle sonwie g
have the ani. e
uses ‘or "’ - puredy
is ~“epvin- . deve-
lopni during the
last . . .. __nment felt

that the forest lands were reducing.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): LIr. Minister, will
you bz brief because the time allot-
ted is rather limited? You will get
another opportunity while replying.

RAO BIRENDRA CINGH: Right,
Bir. T only wanted to inform the hon,
M- mber that his ‘fearg are unfounded. *
We shall look after th= interests of
the tribals. We shall ~lso s~&¢ that
the development wo ks do nel suffer.
Wherever land iz unavoidably re-
nuirad for irrigation or for construe-
tion of roads or oth?y projects, there
shoulq be no difficuity in extending
approval 1o the State Government's

prooaect- TTEY e words, T hope
W "her Mem-
he & o ~~-aciate
the Gove~ our
fiorogt - ~rt
of fc. o
curre 1S
she - ont i
c * the
“on
2
a
C '3
taken 1
Memh . oaot

dong anything in thig resp=:t{ so far
iz not valid. He asked. “Why did it
not do anything?” The blame does
not attach to us. Tt was during the
last thres wearg that nothing rould
be donhe, even after it was made a
Concurrent gubject. But immediate-
ly after this Government took over,
at the initiative of the Prime Minister
herself, we tried to bring this legis-
lation as goon as possible; to see that
there wag no further degradation of
forests, we had to promulgate the
ordinance,
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THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). There is one

amendment by Shri Shiva Chandra
Jha. !
SHRI SHIVA CHANDRA JHA

(Bihar): Sir, I move:

“That the Bill to provide for the

conservation of forests ang for
matters connected therewith or
ancillary or incidental thereto, as

passed by the Lok Sabha, be refer-
red to a Select Committee of the
Rajya Sabha consisting of the fol-
lowing members, namely:—
1. Shri S. W, Dhabe
. Dr. M. M. S. Siddhu
. Shri Dayanand Sahaya
Shri Harekrushna Mallick
. Shri Harishankar Bhabhra
. Shri Rameshwar Singph
. Shri Satya Pal Malik

. Shri Hukmdeo
Yadav

9. Shri Yozendra Sharma
10, Shri Shiva Chandra Jha

=3 & OB W

with instructiong to report by the
first week of the next Session of
the Rajya Sabha.” ’

The questions were proposed.

TH® VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). The Statutory
Resolution, the motion and the amend-

ment are Now open for discussion.
Shri F. M. Khan.

SHRI NARASINGHA PRASAD
NANDA (Orissa): Sir, the usual prac-
tice ig that after the Minister moves
the motion the debate ig initiated
from this side. I am surpriseq that
you are deviating from the usual pro-
cedure of the House,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Al right., Mr.
Madhavan.

SHRI K. KX, MADHAVAN
(Kerala): Mr. Vice-Chairman, Sir,
1 am thankful that at last wisdom

dawneq upon you to call me,

Narayan ~
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THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Never mind. You

proceed with the gpeech.
(Interruptions)

SHRI K. K. MADHAVAN: I do
not wiindraw il. I have npot said
anythins unparliamentary,

THE VICE-CHAIRMAN
RAFIQ ZAKARIA). I do not
to enter into any argument.
comment
speech,

(DR.
want
So don’t
ang proceed with your

SHRI K. K. MADHAVAN. Yes,
I am proceeding with it, but you are
interrupting me ang you are unneces.
sarily wasting my time. I think that
much time will be pxtended.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): 1 will give you
on= minute more.

SHRI K. K, MADHAVAN:
want your charity,

I do
I am prepared to

sit, 1 am not here on your charlty.
T have been here wearlier than you
came. (Interruptions) Sir, I take

serioug objection to thig sort of thing.

The hon, Minister gaid that the Bill
is a gmall pne. Agreeg that the Bill
is a small one, but it 15 a very dan-
gerous one. Even small thingg can
be very dangerous because atom s
also a dangeroug thing What about
the Bi'l? It looks very innocent but
it teksg way, it grabs away, the
naturai resources that are vested in
the Ciate Governments. Sir Kerala
is a State which has got enough for-
esls, Kerala ig a State which has got
tha lavgest numbey of rivers, big and

smell  XKerala hag the natural poten-
tial which, if properly tapped and
uti'izad, can achieve big things.

Kerala hag got enough potentiality of
water resources which can generate
power gufficient for the whole of
South India, if only our hydel pro-
jects are properly founded processed
and commissioned. But what ig the
position? I may be permitted to read
clause 2, sub-clause (2), lines 14 and
15 j.e. the last two lines.



151 Forest (Conservations)

[Shri K. K. Madhavan]
“That any forest land or any por-
tion thereof...”

Not even a portion, Portion can mean
a leaf glso because a leaf is a part of
the forest.

“...may be used for any non-

forest purposge.”

What is the meaning of thig expres-
sion “non-forest”? Can the State
Government not make a survey of
the entire region, a particular region,
if that is foung to be necessary for
the purpose of establishing putting
up, a hydel project? According to
this Bill, Sir, the state Government
has ng powers even to step into an
area where it wantg to survey, have
a preparatory survey a very innocent
survey, of a project. So, if the sur-
veyors or any State have to step into
a place or a part of a forest to make
an innocent survey, a very useful
survey, which will be very valuable
and an asset to the entire country,
even that is prevented by sub-clause
2 of clause 2 of this Bill.

Sir, we have seen they are dash-
ing through certain Billy which are
draconian, which are anti-people. We
have suffereq from them., Not only
that, for more than fourteen hours
we were virtually kept ag prisoners
in thig House, Sir. We could not
sleep on the 22nd, We could not
take food. 1 am speaking relevent
things.

THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): Let us talk on
forests.

SHRI K. K MADHAVAN: I am
speaking about forests. (Interrup-
tions)

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). Order please.

SHRI K. K. MADHAVAN: This
is the law of the forests. They are
shawing the law of the forests,

THE VICE-CHAIEMAN (DR.
RAPFIQ ZAKARIA): Your time is
very limited, Mr. Madhavan.

SHRI K. K, MADHAVAN: I know.
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THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Yes.

SHRI K. K. MADHAVAN: But
your time is much less because you
do not have the time at all. Ag g
presiding officer you have no time at
all

I am very much surprised to see
that certain reminiscence of the jun-
gleg are enacted here, A member of
this House hag not the freedom to
speak. People begin {p ghout just
like jackals. Jackals dg it in jungles.
Of course, when people think more
in terms of the law of the jungle and
speak in terms of the law of the jun-
gle and talk the language of the
jungle ,one has to be afraid of, Sir.
The atrocious, Draconian laws, we
have passed. Now here comes an-
other thing, apparently very innocent,
but gangerous and disastroug to the
States, disastroug to the autonomy of
the States disastrous to the federal-
ism of thig country. Bill after Bill
ig coming ag if in a march of events
to grab as much power from the
States. Ultimately we will find one
fing morning, not suddenly, but not
in the far away future, that the Cen-
tral Government is just like a levia-
than who becomes more and more
hungry. (Interruptions) You do not
understand the meaning of that word,
I am sorry, certain ‘friends do not
understand the meaning of the word
that T said. The Central Government
will become a big leviathan which
will become more and more hungry
the more it eats. That is the position.

I may Dbe permitted to state the
case of a project, Sir, one of the big-
gest projecty that South India can
ever dream of, as big as the Silent
Valley Project. On the Silent Valley
Project, the Kerala Government spent
a few crores of rupees. We had the
previous permission, not on record,
but we were allowed to make the sur-
vey and to make the investment to
the tune of crores of rupees, On a
fine morning during the Emergency,
soon after the amendment to the Con-
current List wag passed, when we
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were all sitting together, there was
a paper calling for the Silent Valley
Project to be shelved. It is more
than about five years now. There is
no mention of that. The hon Min-
ister wag saying that he is interested
in the preservation of forests. Who is
not interested in the preservation of
forests? 1 may be permitteg to say
that the Stales are more interested
in the preservation of forests than the
Central Government because the
forests belong to the States. It ig in
our interest. Can you say that the
States will be making suicidal
attempts to destroy forests? On the
other band, there are big contractors,
forest contractors, big smugglers in
timber, hig exporters, who are blessed
by the people who are in power at
the Centre, It is the agents of these
people who are encouraging them to
de-forest the area. Unfortunately,
the Silent Valley Project is shelved
on groundg of preservation of ecology.
That argument is being put forth is
being financed by the vested interests
who are interested in making money
in timber-smuggling.

THE VICE-CHAIRMAN
RAFIQ ZAKARIA). Thank you,
Madhavan.

(DR.
Mr.

SHRI K. K. MADHAVAN: It is
smuggler-oriented policy that shelv-
ed the Silent Valley Project. Not
only that, we have got more than half
a dozen projects. We cannot proceed
with any of the projects, Ag you
know, Kerala has got a fairly good
quantity of electricity, but we are
capable of generating much more.
We are unfortunately ~fettered. We

are prevented from proceeding with
anything because...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Thank you, Mr.

Madhavan.

SHRI K. K. MADHAVAN:...of the
so-calleg preservation of ecology, Un.
fortunately—it ig a day of misfor-
tune—apparently innocent lawg are
brought forth to cut at the root of
federal democracy in this counfry. I
oppose the Bill,
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THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. F, M. Khan.

SHRI F. M. KHAN (Karnataka):
Mr, Vice-Chairman, Sir, I welcome
this Bill which was long overdue, We
are in the right direction as far as
thig Bill i5 concerned, Now I would
like to make a few gmall points,

SHRI NARASINGHA  PRASAD
NANDA. Sir, I must make it clear
that it was Mr. Madhavan’s personal
opinion on the Bill,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr, Minister, I
hope you have noteq what Mr. Nanda
said, that what Mr. Madhavan said
is his personal opinion and does not
represent the party opinion,

SHRI K. K. MADHAVAN: But I
speak for my State, on behalf of the
people of my State,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): But ag the Whip
of your party, he ig entitled to point
out that it is not the party’s opinion.

SHRI K. K. MADHAVAN: I re-
present my State and I speak on be-
half of my State.

SHRI F. M. KHAN: Sir, earlier
there used to be panchayat forests
throughout the country. Unfortunate-
ly that system has been given up and
there is no forest available to the
panchayats, Sp I feel that you ghould
grow forests in the rural parts also.
Planned forestry should be taken up
on a scientific basis. There are a lot
of new varieties which have come up.
So I feel that these new varieties
should be grown There is a lot of
vacant land. It also comes under
agricultural land. Most of it is bar-
ren land. I feel that you should take
up forestry on these landg also be-
cause there is a massive area which
can be developed as forest area, As
far as the wild life in our country is
concerned it has almost dwindled.
A lot of poaching ig there throughout
the country. Even in the game sanc-
tuarieg it is there. A lot of the
places are becoming the grazing
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[Shri F. M. Khan]

ground for the villages around the
area, I feel cattle should not be al-
lowed in the game sancturies be-
cauge that destroyg the wild life, 1
would like to suggest that if you
take up planting along the roadside,
the tanks and the rivers which are
there, a lot of nice forestry could be
grown on a massive scale, That can
be taken up immediately, As far as
culture and tradition of the tribes is
concerned, a lot of people therp are
worried, whether they will be allow-
ed to stay there Of course, you
have already mentioneq that you are
taking care of those people and it is
in their benefit. I welcome if some
more facilities are given to these
tribes who are there. Something like
modern schools should be built in
these forest areas for their children
because they do forest work and wun-
less they are looked after well work
in the forests cannot be taken.

Sir, I will not take more of your
time. I think other Members have
made the points, I thank you for the
opportunity given to me. I welcome
the move of the honourable Minister.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr., Hedge. I
hope you will follow Mr, Khan.

SHRI RAMAKRISHNA HEGDE
(Karnataka): Not pecessarily; he is
not my leader in this. .

SHRI DINESH SINGH (Uttar Pra-
desh): May be, elsewhere.

SHRI RAMAKRISHNA HEGDE:
Yes, elsewhere in a cricket team I may
follow him...

THE VICE-CHAIRMAN
RAFIQ ZAKARIA):
proceed; otherwise,
youy time,

(DR.
Anyway, you
it will eat into

SHRI RAMAKRISHNA HEGDE:
Mr. Vice-Chairman. I rise to support
this Bill. Perhapg after thig Govern-
ment came to office this is the first
sensible piece of legislation that this
Government hag brought before Par-
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liament. I quite agree with the hon-
ourable Minister that this measure
was overdue and it hag not come one
day too soon. There was a time
when poetg sang about Mother India
that Mother India is—

AW GHATH  ARAT  FTATH
AES ATHATH

what do we see today? That Mother
India which was W?ﬁfﬂ?’f“{

ig it now? You go to any State; once
upon a time, probably thirty years
ago, twenty years ago, or even as
recently ag ten years ago, there were
thick forests there were virgin for-
ests impregnable forests; but today
we do not find even the sign of them
there. Go to Assam, go to Madhya
Pradesh, go to Orissa, go to Kerala, go
to Karnataka; our forests are being
denuded everyday; they are Dbeing
destruyed. And we do not realise at
what cost to the next generation. It
ig not just exploitation for industrial
purposes, It is senselesg exploitation,
totally senseless. There are three ene-
mies of forests. the contractors the
politiciang and the forest department
itself, And very often all these three
combine togellier to destroy the for-
ests for their own personal ends for
their selfish ends. If anybody thinks
that 'forest department ig there to con.
serve forests, I can give you several
instances where the forest department
itself is enemy No. 1 of the forests of
our country. This measure is, there-
fore, welcome. But it goes only to
some extent, I am all for federalism.
But i thiy particular matter 1 go not

agree with my friend, Mr. Madha-
van..,
THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): Thank God, he
is not there.

RAO BIRENDRA SINGH: He has
walked out in protest.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): T am glad he ig
not there...

SHRI SADASHIV BAGAITKAR
(Maharashtra): You are ¥eing too
harsh to him.
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THE VICE-CHAIRMAN
RAFIQ ZAKARIA). Otherwise, he
would have again taken away ten
minutes of our precioug time, We are
already hard pressed for time.

SHRI RAMAKRISHNA HEGDE:
Here there is no federalism, The only
thing ig that the Central Government
shoulg not come in the way at every
stage of certain decisions taken by
the State Government. Here, the
most important clause of thig Bill is
clause 2 with its sub-clause (i) and
(ii). It is good ag far as it goes. It
is a mere declaration that the reser-
ved forests which are declared by
the State Government ag reserved
forests should not be tampered with
and the landg should not be used for
any non-forest use. May I ask the
hon. Minister who is very keen about
this as to what would happen to the
senseless exploitation and destruction
of forests. The State Governments
will merrily go on, As I told you, the
enemieg are the Forest Department,
the contractors and the politicians.
Forest has been a gold mine so far as
these three categories are concerned.
The Central Government will not
have any power it exploitation or de-
nudation of forests even in reserved
forests goes on. What would he do»
in spile of all hig best intentions?
Therefore, the scope of the Bill is too
limited to really serve the main pur-
pose which he and the Government
have in mind. May I ask another
question to him? What is the opera-
tive part of this measure? Suppose a
State Government does not jmple-
ment this, for instance, Kerala Gov-
ernment or West Bengal Government.
I am giving an illustration, not that
they are going to do it. In States
ruled by your own Party, maybe you

can use some other method But
there are certain Stateg where some
other Party may be in power.
Suppose such a State  Gov-

ernment goeg not agree with this and
does not implement this. What are
you going to do? Where is the opera-
tive part? Every Bill must have an
operative part. This Bill lacks that
operative part. As long as there is

(DR.
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no such provision, this Aect will re-
main in the Statute Book, but it will
not serve any purpose. If today
there is an urgent need to nationalise
anything, it is the forest and forest
produce. It is not Maruti; it is not
your Bird. It is the forest and the
forest produce of our country that
should be nationalised. Private trade
or private exploitation must come to
an end. All forests and forest pro-
duce must be the property of the
State. There should not be any
private sector in this. Otherwise, no
Government will be able to prevent
and check the smuggling that goes
on day after day. Therefore, I would
request the hon. Minister to give
some serious thought to this. Why
not start at least in your own State
where your Party is in power. Pri-
vate exploitation, private contractors
and private contracts must cease.

Sir, my friend referred to the Silent
Valley Project. But I have a different
opinion on that.

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): The
very limited.

SHRI RAMAKRISHNA HEGDE:
Let me complete this. After all, [ am
not opposing it. If I was opposing it,
perhaps you would have some com-
pulsion.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): You were reacting to Mr.
Madhavan all the time. That is
why...

SHRI RAMAKRISHNA HEGDE:
He referred to the Silent Valley Pro.-
ject. What the Government has done
in regard to the Silent Valley Pro-
ject so far is very sensible, We do
not very often understand, that if we

(DR.
time is

interfere too much with Nature,
Nature cannot tolerate, I can give
you several instances; for ihstance,

the State from which you come, Sir—
Maharashtra. Koyana project was
constructed. As against the original
height, finally the height was in-
creased almost two times. And what
is the effect today? Every second day
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there is a tremor, and the people in
the neighbourhood, not only in the
neighibourhood of the project but in
the neighbouring State also, are
living in mortal fear; any time there
can be at earthquake. Similarly, if
too much of interference is made in
Kerula or Karnataka or anywhere
in the name of consiruction of gigan-
tic projects, whether it is irriga-
tion or electricity, Nature cannot to-
lerale, Nature will not 1iolerate.

Sir, I am coming to my own State
and to my own district. North
Canara is known for rich forest.
Nearly 78 per cent of the total area
of the district is forest-—or it was
about twenty years back. But during
the last ten years, forests are being
exploited in such a merciless man-
ner. ... L

THE VICE.CHATRMAN (DR.
RAFIQ ZAKARIA). For the last

ten years?

SHRI RAMAKRISHNA HEGDE:
Yes, for the last ten years particu-
larly. But today I doubt whether
even 50 per cent of the area is

forest there Now they have taken
up two big projects in my district.
Bedle and Aghanashiri. There are
two big projects already constructed.
One is Shorwati at the South-end
of my district and the other iz Kali,
which is also a gigantic project at
the north-end of my 'district. Be-
cause of the construction of these two
big reservoirs, thousandg and thou-
sands of acreg of forest land, very
valuable forest land very rich forest
land, have been submerged, ang you
do not see even a gingle ftree any
where around. Now they are taking
up ‘these two projects. Again it will
result not only in further dwindling
of the forest but also i imbalance,
very gross imbalance, in the ecology
of that area. ’

Sir, T would like to request the
Hon'ble Minister to advise the Chisf
Minister of Karnataka not to proceed
with these projects. T may also give
notdce that I am going there in the
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second week of January, I am going
to iead five thousand to ten thousand
people to the works spot and I will

prevent them.

Sir, lastly, this Bill, as I said,
does not go far enough. There is a

constructive side to this. The cons-
iructive side is that the afforestation
prog:- cssive scale
shoul £ the Gov-
ernment takes tion pro-
gramme, it wiu ge.ciate  employ-
ment. You can have a land aimy.

You don’t get allergic to the ‘Land
army, because that was sugegsted
by Dr. Ram Manohar Lohia—‘Land
army’ in the sense that batches of
young people from rural areas who
can work, who can plant trees, which
is very necessary if you really want to

see ggain our countrya g the poet
described: ‘Sasyashyamala’. Thank
you.

SHRI DINESH SINGH: Sir, it is
not my intention to intervene in the
debate. Although I whole-heartedly
support the Bill, I would merely
wish to ask two questions from the
hon. Minister. - You are aware, Sir,
what havoc deforestation has caused
in our country and what changes it
has brought about in our ecoclogy.
You can directly link some of our
floods and droughts to the cutting
down of forests. The first question
that I have in my mind is that on
paper there are large areas which
are still under forestation in revenue
records. But on actual land, large
numhers ‘@f trees have been cut
down and, in fact, this land bas been
further reduced. Now that we have
a satellie which is vhotographing
the country, would the hon. Min-
ister kindly have a bphotogranh
obtained of the actual land under

forests and ensure that the land
in revenue records that is under
forests is again brought back and

there is afforestation. Secondly he
was pleased to sav that there wovld
be no difficulty in giving land for
roads, for irrigation projects and for
other develoomental work. May I
ask the Minister whether it would
be possible for him to give an assu-

s
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rance that if any land is taken out
of the quota of forest land, he will
have a corresponding amount of
land converted into forest land out
of other lands? Thank you, Mr.
Vice-Chairman.

[The Vice-Chairman_(Shri Dinesh
Goswami) in the Chair]

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, I
whole-heartedly support this Bill. It
coulg@ not have come a minute soon-
er. But I think that this Bil} tou-
ches only the tip of the iceberg. It
is just a one jor two-line Bill. In
fact, the main clause is only dealing
with the urgent necessity which per-
hapg the Agriculture Minister had
in seeing that the State Governments
do not further make any noification
ceasing the reservation of forest
land. Sir you will be surprised to
know that today, in the world, the
tropical forests are being denuded
at the rate of 30,000 hectares a minu-
te. If it is so, in another 50 years’
time, there will be no forests at all
the world over. In our national
forest policy, as everyone knows, it
was the intention that there should be
at least 33 per cent of the land in.ihe
country under forests, whereas today
~ the fact is that hardly 22.8 per cent or
about 74 hectares of land is under
forests and out of this, the thick
forests are only about 7 to 8§ per
cent. This is absolutely a very low
figure and this will completely upset
the ecological balance of the country,
if this not stopped immediately. The
need of the hour is not so much
to see that further forests are not cut
down, but actually there should be
a massive investment of 20 or 50
crores of rupees made, as my friend,
Mr. Ramakrishna Hegde also point-
ed out, in immediate afforestation.
Therefore, it does not brook the de-
lay of even one minute. It is unfor-
tunate that our Vanamahotsava pro-

gramme which was started by late
lamented Shri K. M. Munshi who
was our Foest Minister, is merely

on paper. Only i few  politcians
both in the States and in the Centre
come and observe this Vanamahotsava
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week and then everything is forgot-
ten about it. In fact, even our Prime
Minjster, the other day, when she was
addressing the Centras Board of For-
estry observed that there was a Pro-
tection of Wild Elephant Act in An-
dhra Pradesh, but only the Act was
preserved and not The wild, ele-
phants. This Forest . Conservation
Bill should not become like that. I
am sure that our Agriculture Minis-
ter will make keen effort. In this
conection, I may point out to him
that in his Ministry, I think he knows
about jt there jg a cell calleq Plan-
ning. Project Formulation, Resource
Appraisal, Monitoring and Evaluation
Cell, which is headed by an Addi-
tional Inspector General of Forests.
I really do not know. There may be
any Government, It mmy be the
Congress (I) Government or it may
be some other Government I do not
know what the Cell has been doing
all along.

4 p.M.

Sir, if you go through the paper
cuttings and if you go through the
reports of the various conferences
held on the subject, you will find
that everybody has been saying
that the forests have been cut down,
the contractors are playing havoc. And
all this has been said day in and is
own day out lover a period of about
20 years. But what this wonderfull
Cell has been doing, I would like
the Minister to just go into it and
activate it. In fact, even the National
Agricultural Commission in one of
their recommendations at page 705
pf their Report on Forestry had said
that a National Forest Survey Orga-
nisation should be set up and that it
should go into all these things. That
was way back in 1973. Whether
this hag been done or whether the
Minister is thinking of doing it, he
may also let us know.”

Sir, the question of thig deforesta-
tion has become so much that in the
Garhwal region, there is the famous
Chipko movement—chop me mnot.
And the slogan of the Chipko move-
ment is. “What do the forestg bear?
Soil, water and pure air.” Sir, soil «
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water and pure air are the basig of
our very existence. This is whai the
women who are heading this move-
ment have been saying and thig iz the
same thing which is being echoedq by
Richard St. Barber Baker, the fa-
mous 90 year old man, who is 3 man
of trees. He has gone to Brazil all
the way o save the Amazenian fore-
sts. Similarly, Sir, this forest thing
shoulg become a people’s move-
ment. Otherwise, it will become a
really sad thing, Sir, there was a
Swedish expert who visited India
recently. I may tell the hon.
Minister and he may be knowing
about it. He is one Mr. Lars Ka-
ersgaarde, He is Swedish expert
who hag said that the Indian forest
resource is so much full of potential
that the only sad thing is that it is
not being monitored and done pro-
perly. I am sure, at least now that
the Minister hag woken up, after the
Prime Minister has said that it
ig important, he will also observe
the notings of Dr, M. S, Swamina-
than of the Planning Commission,
who has also made a thorough gtudy
of the subject.

Sir, one last thing I would like to
say before I conclude is something
which ig very grastic Sir, here they
are bringing some amendment to the
Indian Forest Act of 1927. In this,
they say that the Forest Department
officials should protect the forests
from encroachment by people and
about the vacant land, etc, There
should be a provision in the Act to
monitor about the activities of the
Forest Department officials. There
should be a vigilance cell set up to
go into the assets and resources of
the Forest Department officials, And
you will be gurprised to know, Sir,
that next to the smugglers and black-
marketeers, it is only the Forest
Department officials who have be-
come millionaires.

Finally, Sir, like in Switzerland, I
strongly commend to the Minister
that the Constitution should Ybe
amended to see that the area of thf
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forest land shall in no case be cur-
tailed but increased at the Federal
cost. This provision is there in the
Swiss Constitution, I strongly com-
meng it to the Minister and he ,
should bring forward a Constitu-
tional amendment in this regard.

I once again thank him for bring-
ing this Bill. Tt wag so jmportant
that he had to bring an Ordinance.
It is really a correct thing to have
been done and I strongly support
him for doing this.

St Flo @egATUAW TIS (AT &7
W) . ITguTedy  wiiew, H@AY
HEIET F qIY AT F I F1 0
AR A H WqT ged g7 A0S
gfw et wiee ofvar agd 33 wiEEr
Az AT fqE 22WEA TFward )
g4 IAAr T OFGT E 1 AE Y
FIX J FTE A W F AT
I(AT STTAT IqHT W TTHH &I
g wwa x@ €1 ag faa <
93T H AT AT & ZA@ gEHYT HA
gfw zax wfem aat =91@ IW
faafad ¥ st st arfrar 2@ @
gITR gL FLT (FELIWH AV
T far-a-fag sz 2F 91 @
§ 3aF AT PA¥ O FF T
T QFATE, TAF WAl AGIRT  qQg
qIY oA A TR | AW A
&% Iw A mwagr gwfa a9,
A AT AT gar § | G W
F gmfad 1 T TRl AN
fpar ST & 1 W AvE g1 STQAr |
AfeT AR T fgwea 0 @
aw &1 fgwras Qo # =wgar
gfamm ad RN wn F oo =
Foredt 2T FIW IIA | AW FrAQ
78 & frem foafas # s dar qF
far oTar & IgwT YT S W Agf
frFaar )
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T gg gW 2@ A% § fF el
ArEl TAT qARAA H, I A OH
g9 frar ST § W SEFT Adrs0
Fo W A gar | ww Max
gt &4 A7 a9 AR gAT gl
g T T F FEFA T @l
g A I AT F oA UF A
g 7@ fear ¥ R, w0 oF@ AW
F1 3@ aifs wfaew & =@ aw@ #
TR oA g g F oA W)
FgT g w7 f& S FewRl
3 W TwAfw g S wRE
aifefargey & ST @@ FT W AT
Frfg #1 w2 FTHH TaQ ST AW
@ & 1 A1 TR G wA F fad,
TEHT TE T [T FT oEEmE HaAr
qg‘rauﬂwﬁﬁ Fe g, TR
¥ 3 a9 ' & 9qE-ay
7 @y § 5 #E-%E @l 9%
g g fF o oamt & 9w
Tl & SR WREE I JHIA
FE IJW F | FATIT ST AW G,
A ST @ & ITE GA-ETe
FW F ¥ oW 9X Ig BT
g f& sw feay 7 fr wnwe
F S g BT & IW 9T JAE
qgET F@T § U ThH ST
T HERT T €Y g | d S99
FTEE F FTC 0 § TReg I9 FHA
SR o B e i e L A O
F4T 3 | zEfEY § oWdY wERw
¥ A 5 st Jwer § fNaw
qE @dr # SAHMA AET g AW
FREE H ogge & aum SFE
T §EE 9T FEET 9™ W@l
ST A groamd F 93t @dvErsl
FT OFH FT D |

%

S FREF AW §, St ASAAE
M OE AT W g @ A g,
IaF! g aw ¥ VW W™ oTEa
far & #edt wERw F O g@TE QA

|

AEITE | WIWEE T FTEAET H
T T F qIAT TG I
g3 A gF T AT TAHT FA
IO JT g §gA & OTEWT P |
FE oY WA qaR Bfay  qtw

ST FTRqEX § IR TH OwW

STET & AT AT AR | WL
TR W foafger § S W
FIW IS & Al TE FgA AT
frg &1 sFar g

TN A a7 2 fF ozm oAl
d St wr AR I & dew g, A
FH B ) BIE AT 7 #W T
AT F ISMET AT | &R G
I Tod GG & geaed &9 g,
wafer @ sg g g &
98 ¥ W FIE AT FEX g AT
T[T H OFE A TR &, T I
g #7 @ ak # & &L\
TOFT AAAE 4g del g fF @Fw
AR T T " L 1 > S -
Fvx F1 TAA IT 9HF KT HIH
gl AT AGE | FF AR TSAl
Sl ¥ a7 &% g1 gy fF st
ah & g% S WEe & ey
T Fl W §, SEF! A% EFAWO§
& F9ET 9 | 39 a7 fyEA
Y THRMTT {7 TR &, SEF AR
¥ a9 @ @9 AR s yaifas
IAR FHA W A FT HIOT
FL |

SHRI V. GOPALSAMY (Tamil
Nadu). Mr, Vice-Chairman  Sir, on
behalf of the D.M.K. Party bi rise to
support this Bill wholeheartedly. Sir,
the Word ‘forest’ is derived from the
Latin word ‘foris’ which means, out-

'side. Forest is the treasure-house of

our mankind, Man needs cradle at
his birth and coffin at his death. So,
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timber is required for so many pur-
poses, construction, ships, railways and
for so many other purposes. But, at
the same time if it goes beyond g imit,
if the felling of the treeg goes beyond
a Iimit, that is too dangerous. You
know the story of the swan lying the
golden egg. It should not go beyond a
limit. That will bring disastrous coase-
quences, Just to agvoid the ecological
‘imbalance, this Bill has been brought
forward,

Sir, in our history also we see
that the Mohenjodarro and Harappa
civilisation, according to historians,
vanished due to clearing away of the
forests and vegitalion in order to
build unduly huge grannaries, Right

“from the time &f the Ashoka to
Akbar and in Tamil Nadu from the
time of Raja Raja Chowla till the
time of Rani Managamma the plan-
ting of trees was encouraged and fel-
ling of trees was discouraged. Sir,
the destruction of forests went on a
large scale in our country in the
later part of the 18th century and
the earlier part of the 19th century
to bring about westernisation, Partis
cularly during the two world wars,
in order to build certain places. The
Britishers destroyed the forests, At
the same time, they did one good
thing. In the year 1864, they ap-
pointed a German scientist called
Brandtic to formulate a scheduled
method to manage the forests and so
in the year 1865 the First Forest Act
came into force and then we had the
Forest commission in the year 1952,

Sir, the time at my disposal is
short; but I want to make clear one
point. Some apprehension was ex-
pressed about the encroachment upon
State powers in this regard. Sir, 1
belong to a party which believes in
the State’s autonomy. that is cur slo-
gan, But at the same time I see
the Central Government hasg sought
the consent of the State Govern-
ments. I am very sorry to say that
‘many of the States are not aware of
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it or are not worried about it. Only
a few States sent a reply. I got in-
formation from the library that
States like Arunachal  Pradesh
Assam_ =~ Gujarat, Haryana, Karana-
taka, Meghalaya, Mizoram. and
Rajasthan have sent their reply. The
State of Tripura has disagreed.
Andhra Pradesh and Uttar Pradesh
agreed with gsome reservations, The
rest of the States, except the State
of West Bengal, did not sand their
reply. This could be construed as
having their consent to the Bill as
it wag stated that “If no communica-
tion is received within one month of
the receipt o¢ the letter it may be
assumed that they have consented.”
Three months have already elapsed.
Even West Bengal asked only for
time So, the States are not at all
worried, Therefore, we cannot blame
the Centre. Not only that. Our hon.
Minister allayed the fears that we
are in any way encroaching upon the
States’ right. This is only what they
say that prior approval of the Cen-
tral Government jg necessary for
deforestation. So, the Central Gov-
ernment is not encroaching upon the
States’ right. It has been brought
on to the Concurrent List. I do not
want to go beyond that. I would
only request the hon. Minister t{hat
now that we are going to form a
committee, 1 think it would be pro-
per if reoresentatives of the States
particularlv  Kerala, Karnataka,
Tamil Nadu, are also included in that
committee. Sir, we are very much
interested. That is why., Mr, F. M,
Khan hag spoken on thig Bill. There-
fore the representatives of the States
shoulq also be included.

Then, Sir, tribals need not have
any apprehensions about it because it
was said that if they have any apore-
hensions, thev can come to the Minis-
try and see the hon. Minister. Sir, the
hon. Minister was the Chief Minister
previously and now he is a Central
Minister. He also knows the importance
of the States and the role of the
States in the case of forests. So,
when the people have any grievances
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in this regard, they can come to the
Ministry, But, nowadays, the farmers
or the agriculturists are not able to
approach the Ministry at all. Free-
dom of movement itseif 1s at a peril.
* That is why, yesterday. Mr.
Narayanaswamy, President of the
Tamil Nadu Agriculturists Associa-
tion was prevented. Not only that,
he was put behind the bars. National
Security Ordinance wag used,.. (In-
terruptions) He was about to move
to Delhi to meet our hon. Prime Min-

ister. .. (Interruptions)

SHRI U. R, KRISHNAN (Tamil
Nadu): You have no guts to speak
about that. We have been keeping
quite all along. Why are you say-
ing,.. (Interruptions)

SHRI V. GOPALSAMY: He was
about to move when he was arrested.
He was about to meet the Prime
Minister, the President and the Home
Minister.. . (Interruptions)

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Nothing is go-
ing on record. I am on my legs. (In-
terruptions) Nothing is going on re-
cord, (Interruptions) Mr. Gopalsamy,
nothing is going on record. (Inter-
ruptions)  Simultaneously, all the
three of you are speaking. Nothing
is going on record. Why should you
# bring in a controversial issue on a
non-controversial Bill like this ? (In-
terruptions)

SHRI V. GOPALSAMY: The Min-

ister of Agriculture is here, So
many things are said here. Sir, you
must understand my feelings. Mr.

Vice-Chairman, Sir, I am very sorry.
(Interruptions)

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Gopala-
samy, you are aware that we are
runing against time, You have made
your point. All the three of you have
started speaking in such a manner
that nothing has gone on record.
You have made your point. I do
not think, we should drag this matter
further. Let us conclude the debate
on this, You can take two minutes
‘more.
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SHRI V. GOPALSAMY: When
people have got some grievances.

they can comg and meet the Minis-
ter.

THE VICE-CHAIRMAN
DINESH GOSWAMY):
You have saig it.

(SHRI
That is true.

SHRI V., GOPALSAMY: When the
tribals have got some grievances,
they can come and meet the Minis-
ter. Similarly, when the farmers
have got some grievances, they can
come and meet the Minister. They
cannot be prevented. This is what
has been done in Tamil Nadu, Free-
dom of life is in peril, Thig is what
I would like to record here. (Inter-
ruptions)

SHRI U. R. KRISHNAN: You 4did
not speak a word when there was
the agitation by the farmers in Maha-

rashtra. (Interruptions) You voled
for the NSO,
SHRI V. GOPALSAMY: We have

clearly said it. When we spoke on

the NSO, we have clearly said that

this should not be misused. With
folded hands, we... (Interruptions)

Mr. M. G. R. is the Idi Amin of

India

M arRew @sAAw o S-
TR WERd, WO TR AT 4T,
g s § @ o fime &
fau aww @fao. .. .

(Interruptions) )

¥ oA fem o9t @ omgEoa
FraaT  AMfEE | STEWTEAE  HEIed,
I Eiv I AR S A v LT
T QAT §, IR EEEH ET
G T T G o B O O
aifedt 1 uF agd asr AwEr g
ag qAerr ag g fF 3 4@ & iy
¥ oo ¥ WY W &A@ FLA WA
ST | g1 WA AA UIW FT AT
g%ﬁr-xﬁarsrqa"rwr@'ﬁﬂtg%

T g™ feR o 3 ™ %
s for@ gU g R F agl 9% &

.
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FX @ § oy smw ¥ Fgi 9T
FOET TET A7 R 4 @@ W @
g ST ¥ gET ! ¥EifE 4 gEd
I, 9% F g9 § | foR w
ag wIRE dos WX g WA W
2T q¢ @ g W g WX gAn,
N et ¥ od  gued AW
O i

A yO A 7 g (0w
FAE JIW g W@t T SO ;Ed
FH OE AT S R H S IAW
¥ fov 1% fagg g Wi A\
S #wR oy owiE HOSE 1
ST ST TW g Agl 3@ aw@ #
srgET AT SN, ag U A

g

T q@ ® 48 gedr  Jgar
g fo 3w @ F T I
gt W= ge Wi g F
giaf@a ST ST GO, a9 FLAT
® FE F N

RAO BIRENDRA SINGH: I am
grateful to the hon. Member for the
strong support they have extended to
this very essential and beneficial
measures. This shows the increasing
awareness and awakening in the na-
tion towards the need 1o maintain
ecological balance, 35 has been reflec-
ted in the speeches of the represen-
tatives of the people in thig House.

Some hon. Member have made very
good point. It is a fact that this Bill
bhas a very limited scope. We had to
promulgate an Ordinance Ybecause,
after the people came to know that
the Central Government was going
to bring forward a comprehensive
Bill, we were afraid that overnight
some States might dereserved ' certain
areas; and, ‘therefore, we issued an
Ordinance. We are thinking of
bringing forward a comprehensive
Bill. I hope it will be possible in the
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next Session of Parliament. This
Bill will look after all the points that
have been raised by hon. Members.
Our immediate need is to see that
whatever areas have been declared
ag forests—whether reserved or pro-
tected or any other class—are not
dereserved for the time being.

Mr. Ramakrishna Hegde gave cer-
tain very useful suggestions. He has
expressed concern over the dwind-
ling forest areas in Kerala State as
also in other States. It is very true
that in Kerala the depredation has
been on a very large scale. Sir, in
the whole country 41 lakh hectares
was deforested during the years 1951
to 1975-76. But even during the last
two years, there has been a large
scale depredation. In the year 1977-
78, the total area that was taken out
of forest use was 22,800 hectares. But
within the next one year—that is in
1978.79—hon. Memberg can judge the

administration that was responsible
for it—the area dereserved was
41.129 ‘hectares, double of the area

that was Jdereserved in the previous
yvear. In Kerala in 1974-75, 28,000
hectares of land were dereserved and
after that, every year it hag bheen
around 5000 hectares which have been
taken out of forest use. In Madhya
Pradesh also, large areas have been
deforested from year to year, This
wag the stage where the Central
Government had to move in. We
called a meeting of the Central
Forestry Board, We consulted the
States. We hag drafted a comprehen-
sive Bill, but some State Govern-
ments wanted time to consider it.
The Bill was circulated to States.
But it was thouhgt necessary as, I
said, at least as a small measure, to
stop the damage immediately and
that is why I have come with this
Bill before the House,

Sir, some apprehensions have been
voiced abou+ the contractors and
corrupt officials carrying on their
activities which are very dangerous
and have proved very damaging to
the forests. We have already ac-
cented the policy that in a time-
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bound proramme contractors will be
eliminated altogether, It will be the
responsibility of the State forest de-
partments to manage their forests. 1

w hope, that will satisfy the hon. Mem-
bers.

Another apprehension voiced by
Mr. Ramakrishna Hegde was, if a
State Government does not agree with
the decision of the Central Govern-
ment, the latter have no powers en-
force it. The decrees of Parliament
can be very well enforced under our
Constitution, If a State Govern-
ment does not implement the decisions
of the Central Government...

SHRI RAMAKRISHNA HEGDE:
Short of dismissing the Government,
what remedy have you?

»

RAO BIRENDRA SINGH: Well,
certainly Parliament has powers. If
we are coming to Parliameut for the
enactment of a particular measure,

certainly the Central Government
would exercise the powers and
authority, through this Parliament,

to see that a State Government does
behave, Mr. Ramakrishna Hegde has
mentioned two particular projects.
He has suggested that for the time
being the implementation of those

® projects should be stopped by  the
Central Government. We shall look
into the matter. But I am  very
happy that he is so enthusiastic
about conservation of our forést re-
sources that he has even plans to
agitate and to stop the work that
might be done by the State Govern-
ments on those projects. I hope
this eventuality will not arise.

Shri Dinesh Singh has made very
good suggestions. We shall certainly
try to see if our satellites could pro-
vide the necessarv information as to
how much forests in reality we still

have. With regard to our degrad-
ed forest areas, we have several
forestry schemes, we want to do

afforestation work under the social
forestry schemes trees will be plant-

Bill, 1980 174

ed on canal banks, on railway lands
and along our roads. We have also
schemes for fuel wood plantation
because it is necessary that the large
population particularly in the forest

and rural areas, have some alter-
native arrangement for the
supply of fuel wood. With our

schemes for the Sixth Plan we hope
that this side also will be Jlooked
after properly. Another good sug-
gestion from Mr. Dinesh Singh is
that when approval is given by the
Central Government for the de-
reservation of forest land, the State
Government should have the  res-
ponsibility to bring an equal area of
land under forests, That will be
looked after in our comprehensive
legislation that we are now prepara-
ing. 1 hope it shoulq be possible be-
cause, even for our development
purposes if forest land is utilised, the
area of the forests can only increase
or, at least, be maintained at the
same level if alternative land is
brought under afforestation.

Some other hon WMembers have
made similar points, but I would not
like to go into them in detail. Mr.
Ramakrishna Hegde has also extend-
ed support. Mr. Reddy too. And
my good friend, Mr. Khan has talk-
ed about wild life, For wild life
our game santuaries are there, which
are an essential part of the forest area.
If the forests are well-maintained
and if they are preserved, wild life
also can prosper. We are {rying to
see if within or comprehensive
Forest Bill we can also make cer-
tain provisions to give greater pro-
tection to our wild life.  That sug-
gestion also will be faken into con-
sideration when we bring that Bill
With these observations, I request
the House through you, Sir, to adopt
this measure at least unanimously.

SHRI V. GOPALSAMY: Will you
please consider to include the re-
presentatives of the States also in the
proposed Advisory Committee, the
Committee you are going to  have?
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RAO BIRENDRA SINGH: Yes,
Mr. Gopalsamy talked about it. Sir,
actually this power is being taken

by the Central Government to ward

off the danger of the State Govern-
ment coming under certain pressures
for de-reserving forest are for
other purposes, and if we have
the representatives of the State
Governments  concerned, it  may
not be possible for the Central Gov-
ernment to take decisions objective-
ly, We shall have a commitiee of
experts, officials, as our present
thinking goes, and [ do not think it
will be right and proper to include
the members of the States or to have
non-officials who may be susceptible
to certain pressures, political pres-
sures particularly or the contractors
pressure. So I am sorry I cannot
accept that suggestion. I hope this
Bill will be unanimously passed.

SHRI K. K. MADHAVAN: Sir,
the Minister has been silent on tihe
Silent Valley. 2

THE YVICE-CHAIRMAN {SHRI
DINESH GOSWAMI): Now I put
the Resalution to vote.

The Question is:

“That this House disapproves the
Forest (Conservation) Ordinance,
1980 (No. 17 of 1980), promulgated
by the President on the 25th Octo-
ber, 1980.”

The motion was negatived,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Now. I put the
amendment of Shri Shiva Chandra
Jha to vote. The Question is:

“That the Bill to provide for the
conservation of forests and for
matters connected therewith or gn_
cillary or incidental thereto, as
passed by the Lok Sabha, be refer-
red to a Select Committee of the
Rajya Sabha consisting of the fol-
lowing members, namely:—

1. Shri S, W. Dhabe
2. Dr. M. M. 8. Siddhu
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3. Shri Dayanandq Sahayg

4, Shri Harekrushna Mallick
5. Shri Harishankar Bhabhra
6. Shri Rameshwar Singh

7. Shri Saty; Pal Malik k
8. Shri Hukmdep Narayan Yadav
9. Shri Yogendra Sharmg

10. Shri Shiva Chandra Jha

with instructions te report by the
first week of the next Session of
the Rajya Sabha.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Now 1 put the
motion moved by Rao Birendra Singh
to vote. The question is: ‘

“That the Bill to provide for the
conservation cf forests and for mat-
ters connected therewith or ancil-
lary or incidenta] thereto, ag passed
by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Now we take
up clause-by-clause consideration of
the Bill. There are two amendments
to cause 2 by Shri Lakhan Singh. Are
you moving your amendments?

As

Clause 2—(Restriction on the de-re-
servation of forests or use
of forest land for non-
forest purpose).

Nt " fag (SOC WRW)
A, & gagT 9¥q@ FT §

1. g 2 9T, dfF 2 F avEl
famfatfas ssaenfag e s,
TN -—

‘o wRgfe wAenfa F ey
Y famt &t a1 ® 5 O #ld.
qgad fa T AU A FHeAl &

-4
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fT 7 Fvs A1 FEA T SR
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TTIA
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APTTT W HATAT AT A (R
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A 6T
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The questions were proposed.

RAO BIRENDRA SINGH: No, Sir.

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): He ig not in a
positon to accent the amendment,

The question is:

1 “That at page 1, after line 16,
the following bhe inserted, namely:—

‘Provided that any Scheduled
Tribe inhabitant of a forest shall
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have the right to cut and use dry
woods for his domestic purpocses
without damaging the forest
whatsoever.” »

2. “That at page 1, after line 16,
the following be inserted, namely:—

‘Provided further that if the
State Government ig satisfied that
forest (Reserved) land ig needed
for the purpose of Abadi (human,
dwelling) of the people of the
Nation it may recommend to the

Centra] Government for taking
that out from the area of the
forest (Reserved), vpending the

approval of the Centra; Govern-
ment, the State Government may

set apart that lang for that pur-
pose.'”?

The motions were negatived.

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The question i9:

“That clause 2 stands part
Bill.”

of the

The motion was edopted.
Clause 2 was added to the Rill.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Now we take
up clause 3. There are agaip two
amendments by Shri Lakhan Singh.

Clause 3—(Constitution of Advisory
Committee.)

A Aga Tag o, & daam
TEIT FXATZ 5 -

3. “qes 2 7%, dfFg 7 §, WY
T & T ‘T4 § @ @ Afaartadi
§ f amAfas wfafafa  afeq’ o
e & qriad & s

4 "9t 29X T 3 F WM WX
freafafes  sfwearfaa far s,
Talq -

3. FE gvar, freafafar &
AR 7 CFR F A 2 & fw g2
I ¥ I AF & qE) fqamr qay
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[t e Tasg)

F gao, fagm afws & geqi A
guz geedl w1 fogear w7 afafan
FT AST F FHA——

(1) arq 2 & WA HAFEA
F1 fear smar

(ii) &= "zEo

(iil) s=EE F FHSAE T
(wrferm) & ofw mow R s ¥
grafraa A5 fawg ; 7

(iv) gmifss @@ ¥ Fgq
g fFalal &1 @ & ' afw gFg
X § AFR F7 I & & fauw

The question were proposed.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The question
is:

3. “That at page 2, line 5, after
the word ‘persons’ the wordg ‘in-
cluding real representative from the
triba] people living in the forest’
be inserted.”

4, “That at page 2, for clause 3,
the following be substituted, name-
ly:—

3. The Central Government
may constitute Committeeg con-
sisting of Pramukhs MLAsS,
MLCs and MPs of the area at di-
visiona] forest leve] to advise the
Government with regard to—

(i) the grant of approval under
section 2;

(ii) conservation of forests;

(iii) any matter connecteg with
taking out of lang from (Reserv-
ed) for the purpose of Abadi; and

(iv) provide compensation to
the farmers at the rate of rupees
two hundred and fifty per acre to
boost wo socia] forestry.’
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The motions were negatived,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The question
is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.

Clauses 4 and 5 were added to the
Bill.

Clause 1, the Enacting Formula and

’ the Title were added to the Bill.
| RAO BIRENDRA SINGH: I beg to
| move:

“That the Bill be passed.”

The question was proposed.

SHRT HAREKRUSHNA MALLICK
(Orissa); Sir, it is just a suggestion.
I request the hon. Minister to consider
one proposal. The real danger for
our country is that we have no forests
in vast belt of Central India. What-
ever we have is in the north coast or
the east coast, and it is undergoing
denudation and acute deforestation.
Another thing is that we are spending
crores of rupees on ‘Manamahotsav’,
and at the same time we are spending
money for deforestation. Wherever
there is a plant whether it ig private
or Government, the main work is 10
devastate it. 'The best example is
that of the forest in the Koraput Dis.
frict, which was sacrificed for the
i rehabilitation of the Adivasis, anq we
are facing cycloneg and al] that

As regards Rajasthan, in g wvast
part of the country the desert is grow-
ing everyday. 1 propose that we car-
ry on plantation of Eucalyptus in
north-west and south-west lines so
that they will behave like Jow moun-
tain ranges to obstruct monsoon,
create some rainfal] and also give
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enough moisture to the vast land that
is lying arid, where a drop of water
means a grain of corn. 1 hope the
hon, Minister will consider the pro-
posal. To procesg this I demand that
one Centre for Environmental Studies
and Research in Rajasthan and one
each in the eastern coast in Orissa
and the western coast of Karnataka,
should be established. I hope this
will be considered,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI). Hon Minister,
have you gnything to say to the
point raised?

RAQO BIRENDRA SINGH: The sug-
gestion of the hon, Member has been
noted. But the limited scope of the
Bill does not permit these things to
be included in ihis measure,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The question
is:

“That the Bill be passed.”

The motion was adopted,

STATEMENT BY MINISTER

Lathi.charge on Lawyers in Varanasi
on the 20th DeCember, 1980

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Next, there is
a statement by the hon, Minister of
State in the Ministry of Home Affairs
on the lathi-charge op the lawyers at
Varanasi on the 20th December, 1980.
My, Makwana. Because of the short-
age of time, may I request him to
lay it on the Table of the House?

SOME HON, MEMBERS: Yes,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, I beg to lay a stotement regard.
ing the lathi-charge on the lawyers in
Varanasi on the 20th December, 1980,
on the Table of the House. [Placed
in the Library. See No. LT 1768/80.
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(I) STATUTORY RESOLUTION

SEEKING DISAPPROVAL OF THE

PAYMENT OF BONUS (AMEND,
MENT) ORDINANCE, 1986

(II)) THE PAYMENT OF BONUS
(SECOND AMENDMENT) BILL, 1980

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Now we take
up the Statutory Resolution seeking
disapproval of the Payment of Bonus
(Amendment) Ordinande, 1980 and
also the Payment of Bonus (Second
Amendment) Bill, 1980. We are tak-
ing up both of them together.

SHRI SHIVA CHANDRA JHA
(Bihar): Point of order,

THE VICE-CHAIRMAN
DINESH GOSWAMI): On this?

(SHRI

SHRI SHIVA CHANDRA JHA:
Yes, Sir. 337 &gz ATF W § | HTAEY
T fada® F1 T FTF a1 AT /AT
¥ IRl 9T gw AW gafERT
I o7 TIAFL TATE F 1€ A a1 FgT
a1 fF mfad faa s & ar ¥ ;fc-
oo &1 | GfF I *71 & ag fagaw
2 fam A M9 § S Igar g 5
far &t o ox fadaw & g av A &,
F 39 F IR § FerfefwFmT I A
g1

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): My, Vice-
Chairman, Sir, yesterday I gave @&
letter to the Chairman asking me to
permit me to seek certain clarifica-
tiong from the Minister. The Minis-
ter js dealing with the subject. I
request that we may be allowed to
ask for certain clarificationg before
the Bil] starts and she may give ex-
planations,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): This is no
point of order. 1 find that even now
we have got totally six Bills to be
passad and the Resolution of Mr.
Era Sezhiyan. Se I do not think



